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The Hon'ble Dethi High Court vide order dated 12.02.2018, has stayed till further orders the interim
statutory license dated 10,04.2017 issued by the Copyright Office u/s 31D(1) of the Copyright Act,
1957 in favour of M/s. Kuku and Koyal Internet Pvt. Ltd., Ludhiana. The Hon’ble High Court passed
the interim stay order dated 12.02.2018 in matter titled M/s. Saregama india Ltd. Vs. Uol & Ors fWP
{C) No. 1155 of 2018}, observing the following:

“... This Court is, prima facie, of the view that such directions had to be
complied in accordance with low and thus, if the Registrar of Copyrights did not
have the power to issue a stotutory licence, no such license could be granted.

8. In view of the above, the interim statutory ficense, which is impugned in this
petition, is stayed till the next date of hearing.”

The copy of the said Order is annexed herewith.
This is for information to all concerned.
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(Yagdish Swaroop)
Dy. Registrar of Copyrights



